ACT No. IV or 1856.

PASSED BY THE LEGISLIATIVE COUNCIL OF INDIA.

( Received the assent of the Governor Qeneral on the 8ih February 1856.)

AN Acr fo prevent the malicious or wanion destruction of Cattle.

WHERE A8 it is expedient to make provision for the apprehension and
Preamble punishment of persons who maliciously or wantonly destroy
o cattle; It is enacted as follows :—
- I. 'Within the territories under the Presidency of Fort ‘William in Bengal,
whoever is charged with malieiously or wantonly causing
Maliclous orwanton {116 death of any cattle, the property of another, may be

destruction of cattle to
be proceeded sgainst proceeded against in the mode preseribed in Section XXV

under Regulation XX. ]
}g;m a heinous of- Regulation XX, 1817 of the Bengal Code, for proceedmg
against persons charged with a heinous offence, and shall,
on conviction before a Magistrate or other Officer exercising the powers of a
Magistrate, be liable to imprisonment with hard labor for
7 ~any period not exceeding three years, or, at the discretion
of the said Magistrate, may be committed for trial before the Sessions Judge,
and, on conviction, shall be liable to mlpusonment with hard labor for any

period not exceeding nine years.

Punishment.

 Provisions of Act II. The provisions of Act X VI of 1850 shall be appli-
XVI. 1850 applicable- . qahle to persons convicted of offences under this Act.
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